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'SHR1I P. VENKATASUBBAIAH: 1If
‘Dr. Subramaniam Swamy wants to take
this occasion to mention about **
and the party and all that, I have no
objection to that. But this is only an
amendment to the Customs Tariff Act.
“The time has been discussed and allotted
by the BAC. Since tne Finance Bill is
.coming up, I woukl appeal to Dr. Subra-
maniam Swamy to make his coatribution
at that stage. He can mention whatever he
wants at Lhat stage.

DR. SUBRAMANIAM SWAMY: Wil
he give an assurance?

MR. DEPUTY-SPEAKER: 1 will go
through the proceedings and see the pames
of the officials, who were mentioned. I
will go through the proceedings.

DR. SUBRAMANIAM SWAMY: No,
Sir. 1 am sorry. 1If you want me to
mention. ...

MR. DEPUTY-SPEAKER: The name
of any person, who is not a member of
the House, shall not be mentioned.

DR. SUBRAMANIAM SWAMY: Can
1 mention Mahatma Gandhi's name?

MR. DEPUTY-SPEAKER: He is the
father of the nation. His name has been
mentioned umpteen times.

DR. SUBRAMANIAM SWAMY: You
cannot strike out these names just like
that. If you want the opposition lo be
‘helpful, in these matiers you should not
function in this way.

MR. DEPUTY-SPEAKER;
tion is:

The ques-

“Thrat for the original
. substitute.

motion,

‘That this House do agree with the
Twenty-ninth Report of Business
Advisory Committee presented to the
House on 218t April 1982 subject to the
maodification that 4 hours be allotted to
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the Customs Tariff (Amendment) Bill,

1982. *”

The motion was negatived,

DR. SUBRAMANIAM SWAMY: You
cunnot strike out whenever any names
are mentioned. I have quoted from a
report. They can say whether jt is fae-
tually correct or natl.

MR. DEPUTY-SPEAKER: 1 have not
said 1 will strike off everything. 1 am
conducting the deliberations of the House,
according to the rules which, T am sure,
the Professor would respect.

Now the question is:

“That this House do agrec¢ with the

Twenty-ninth  Report of the Business

Advisory Commitice presented to the
House on the 21Ist April, 19827

The motion was adopted.

20.45

MATTERS UNDER RULE 377

(i) OPENING OF A CONSTRUCTION OFFICB
TO EXPEDITE RalLway PROJECTS IN
ORIssaA.

SHRIMATI JAYANTI PATNAIK
(Cuttsek): Sir, I would like to raise the
following issue nuder rule 377. The con-
struction of various railway projects have
suffercd a great set back in Orissa in the
absence of a construction office of the
Ministry of Railway< fn that State. Fin-
ancial allocation has been made in
1980-81 for the construction of one of
the important railway lines of the State
i.e. the second phase work of Jakhpura-
Banspani rail link between Baitan {o
Keonghar garh. But it is most unfortu-
pate that the construction work has not
yet been started though the 1981-82 fin-
ancial year has completed.

The Ministry of Railway has under-

taken the construction of a number of pro-
jects in Orissa, The 174 km Raygada-

**Not recorded.
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Koraput railway line is one of them. The
construction of this rail link within the
time-bound programme is very necessary
as the entire materials required for the
<onstruction of the world's biggest alumi-
nium plant at Damanjodi in Koraput
district  of Orissa are proposed to be
trannsported through this railway route.
Amother important project, Rs. 20 crore
Mancheswar railway workshop, located at
Orissa, is under construction. The offices
of the Senior Engineers and other admi-
nistrative offices for the Cultack-Paradeep
line and the Mancheswar railway work-
shop are located at Calcutta. The ioca-
tion of important offices outside the State
causes great discontentment amongst local
people, as Lhe people comnecied with the
construction activities have to travel to
Calcutta for pursuing various matters, In
the process, the construction work of the
on-going projects are being delayed and
canpot be completed before the target
period.

The meaning of a Construction Office
in Onissa will enable the details to expe-
dite the complction of the project work. It
will provide a great relief to ths people
connected with the various construclion
activities. Therefere, the opening of a
Construction Office in Orissa deserves the

special attention of the Government of
India.

In view of this, ] demand that a Con-
struciion Office of the Ministry of Rail-
way should be opened in Orissa forth-
with,

(ii) DELAY IN REPAIR OF THE STEPS OF
QUTAB MINAR.

VAISAKHA 2, 1904 (SAKA)
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TREA: 22 YR ®UC  @Ea fEg
TT 1 g H IEE ot g T g™
T 7T & POU Sriaear & TR 9%
Mz I9ay FA1 ¢ Py I T
TOwq & & yRar agt fear
g | T8 gNER § & o @6< 19
SqeW & fau g Swa fagoor o
givgPaant g 1 amfuee  =faw
I RAEF A PFaRITEE |}

T THR F FaTad @d &< ATl
&7 gfew of Pogr g o wfgw,
I F TS TR AR T I AW AT

(1) STEPS TO ARRANGE MORE POWER FOR
RAJASTHAN FROM ADJOINING STATES.

W Py wy WY (IEW)): Iunaw
% gaq ¥€ Ay g6 & qrEAT HAT
TCEE | W 1980 W FIW A 7
et &7 faa ¥ ¢ wT Pauel,
7y 1981 # "€z faadt a&lx &
1982 @ 4 W& faodt Paseft oft &}
I FA7 Y 77 vt FT ot
g% 1980 ® «¥ &l # 33 wfawa
&Fzidr, T 1981 ¥ 44 Yhawa wid
T g7 1082 ® 50 Sfaww &
afvw Fidt F1 g | TET X PR A
fr & I 7EH T& TA@R 100-100

P IOET T T A T
1980 # 3500 #T¥ ¥, ¥ 81
W 45,00 FTE ®F TF I 82 W
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